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M/s. K.S.(Sunil) Cable Network      Appellant 
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Shri Sudhir Malhotra, Advocate for the appellants 
Shri  Tarun Kumar, AR for the respondent 

    
CORAM: Hon’ble Mr.Ashok Jindal, Member (Judicial) 
 

 
FINAL ORDER NO.60073-60074/2019 

 
 

Per ASHOK JINDAL: 

 The appeals were dismissed by the Commissioner (Appeals) for 

non compliance of the provisions of Section 35F of Central Excise Act, 

1944 without discussing the merits of the case. 

 2. Heard the parties and perused the record. 

3. Considering that that now the appellants have complied with 

the provisions of Section 35F of Central Excise Act, 1944 read with 

Section 83 of Finance Act, 1994, therefore, I set aside the impugned 

orders and remand the matters back to the Commissioner (Appeals) 

to decide the issue on merits without insisting on any further deposit. 
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4. In these terms, the appeal is allowed by way of remand. 

 (dictated and pronounced in the open court) 

         (Ashok Jindal) 
                                  Member (Judicial) 
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